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Minister recently made a statement express-
ing his concern about re-opening the sett-
Jed issues like Maharashtra-Karnataka
border issue after the Mahajan Commission
has given its award.

To put an end to the long-standing
dispute, it is necessary that the Govern-
ment of India should take the initiative
and see that the Mahajan Commission
award is implemented so that the border
areas of both the States could be imprd-
ved.

1, therefore urgc the Government of
India to bring forward an amendment to
SRC Act to incorporate the recommenda-
tions of the Mahaian Commission.

(viii) Negd to rename ‘Kittar, Express’ as
‘Kitiur Rapi Channamma Express’.

SHRI G.S. BASAVARAJU (Tunkur) :'
Sir, T would earnestly request the Hon’ble
Minister for Railways to please immedia-
tely institute a change in the pame‘of a
well-known daily express train running
between Bangalare to Miraz on Southern
Railway, from Kirtur Express to Kittur
Ranj, Channamma Express, a well-known
patriot, stalwart and intrepid fighter
agaigst British imperialism. She fought
on behalf of her tiny kingdom in Kittur
against overwhelming number of Brtish
forces, long before Rani Lakshmibai of
Jhansi fought against the British. This is the
least we could do to enshrine the memory
of Rani Chanpamma of Kittur.
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INDUSTRIAL FINANCE CORPORA-
TION (AMENDMENT) BILL-(Contd.)

[English] .

MR. DEPUTY SPEAKER Now
we take up Item No. 5. 1 request Mr.
E. Ayyapu Reddy to continue his specch.
Plegse, be brief. .

SHRI E. AYYAPU REDDY (Kur-
nool) : As I was telling, we are facing a
piiéh'neal type of legislation. 1 would
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like to make a preliminary observation
with regard to piecemeal legislation. With
great respect to the hon. Minister, I would
like to say that the present amending Bill
is in the nature of a piecemeal Bill, a
piecemeal legislation. The Finance
Ministry must think of a comprehensive,
an all-pervasive amendment in respect of
all financial institutions which are governed
by the enactment. In every session we
have been having some amending Bill of
an enactment relating to a financial institue
tion. We had the State Finance Corpora-
tions Amendment Bill. Then we had the
Unit Trust Amendment Bill. Then we
had the Sick Companies Bill. Then we
had the Banking Regulation Bill. Prob-

‘ably next time and the next time we will

have an amendment Bill with regard to
other financial institutions like the Indust-
rial Development Bank and other Banks.
Instead of that 1 suggest that it is nece-
ssary for the Finance Ministry to take a
comprehensive outlook and bring about a
harmonious legislation in respect of all
these financ‘al institutions which are
governed by separate enactments.

The original objective of this 1IFC Act
which was established in 1948 is to usher
in a healthy growth of industrial develop-
ment and construction of the infra-
structure. But what is the position to-
day ? Now, in recent years there has
been an upsurge in the incidence of sick-
ness in the industrial scenario of India.
An increasing number of unaertakings,
public and private, both in the large scale
and small scale sectors, are getting into a
financigl mess called sickness. These
undcriakings in - which millions of rupees
worth of capital and equipment are supk
are even unable to service their debts.
Continuous increase in the industrial sick-
ness is an alarming situation in our indust-
rial scenario. It is pot only the hike in
the number of units which are falling sick
but the amount which is involved in these
sick industries is also alarming, Now,
according to a survey conducted, 94,282
sick industries have been identified and
the total amount of investment in all these
sick industries is Rs. 3688.39 crores. It
must be much more than that though the
papers say that this is the amount, Now,
according to the data furnished by the
Reserve Bank of India, the total number



